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புரட்டாசி கடைசி சனிக்கிழமையான இன்று

காஞ்சீபுரத்தில் 96 பக்தர்கள் 
இலவசமாக ஆன்மிக பயணம்
இந்துசமய அறநிலையத்துறை ஏற்பாடு

� காஞ்சீபுரம், அக்.11-
அமைச்சர் பி.கே.சேகர்பாபு 

உத்தரவின்படி, இந்துசமய 
அறநிலை யத்துறை மூலம் 
ஏழை எளிய மக்கள் 2 ஆயிரம் 
பேர் ஆண்டுத�ோறும் புரட்டாசி 
மாதத்தில் வைணவ திருக்கோ 
வில்களுக்கு இலவசமாக 
அழைத்து செல்லப்படு 
கின்றனர்.

அந்த வகையில் காஞ்சீபு 
ரம் இணை ஆணையர் மண்ட 
லத்தில் புரட்டாசி மாதத்தில் 
காஞ்சீபுரம் தேவராஜசுவாமி 
திருக்கோவில், வைகுண்ட 
பெருமாள் திருக்கோவில், 
விளக்கொளி பெருமாள் 

திருக்கோவில், பாண்டவ தூத 
பெருமாள் க�ோவில், 
ஸ்ரீபெரும்புதூர் ஆதிகேசவ 
பெருமாள் க�ோவில் ஆகிய 5 
க�ோவில்களுக்கு 4 
சனிக்கிழமைகளில் ஆன்மீக 
பயணம் அழைத்து 
செல்லப்பட்டனர். கடந்த 3 
சனிக்கி ழமைகளில் பல 
ஊர்களை சேர்ந்த பக்தர்கள் 
ஆன்மிகப்பயணம் அழைத்து 
செல்லப்பட்டனர். 4-வது 
கட்டமாக காஞ்சீபுரம், 
ச ெ ங ்கல்பட்    டு , 
திருவண்ணாமலை, வேலூர், 
ராணிப்பேட்டை, ஈர�ோடு 
மாவட்டங்களை சேர்ந்த 96 

பக்தர்கள் புரட்டாசி கடைசி 
சனிக்கிழமையான இன்று 
ஆன்மிகப்பயணம் அழைத்து 
செல்லப்பட்டனர்.

க ா ஞ் சீ பு ர ம் 
தேவராஜசுவாமி க�ோவிலில் 
இருந்து காலை 7 மணிக்கு 
ஆ ன் மீ க ப ்ப ய ண ம் 
த�ொடங்கியது. முதலில் 
தேவராஜசுவாமி க�ோவிலில் 
சுவாமி தரிசனம் செய்து 
பயணத்தை த�ொடங்கினர்.

இதில் கலந்து க�ொண்ட 
பயனாளிகள் அனைவருக்கும் 
பயணத்திற்கு தேவையான 
குடிநீர், பிஸ்கட், மருத்துவ 
வசதி க�ொண்ட த�ொகுப்பு 
பையினை காஞ்சீபுரம் 
மண்டல இணை ஆணையர் 
சி.குமரதுரை, காஞ்சீபுரம் 
உதவி ஆணையர் ஆர்.
கார்த்திகேயன், திருக்கோவில் 
உதவி ஆணையர் ராஜலட்சுமி, 
கவுன்சிலர் கமலக்கண்ணன் 
ஆகிய�ோர் வழங்கினர்.

நிகழ்ச்சியில் திருக்கோவில் 
நிர்வாக அதிகாரிகள் ச�ோ.
செந்தில்குமார் , பூவழகி, 
மேலாளர் பூங்கொடி, 
ஆய்வர்கள் ஹரி, ரம்யா , 
சிவராமகிருஷ்ணன் கலந்து 
க�ொண்டனர்.

4-வது கட்ட பயனாளிகள் 
அனைவருக்கும் காலை 
சிற்றுண்டி தமிழ்நாடு சுற்றுலா 
துறை ஓட்டலில் 
வழங்கப்பட்டது. மேலும் 
அந்தந்த க�ோவில்களின் 
பிரசாதங்களும் வழங்கப் 
பட்டன. ஆன்மிகப் பயணம் 
மேற்கொண்ட பயனாளி 
களுடன் பல்வேறு 
க�ோவில்களின் செயல் 
அலுவலர்கள், ஆய்வர்கள், 
திருக்கோவில் பணியாளர்கள் 
சென்றனர். பயனாளிகள் 
ஸ்ரீபெரும்புதூர் ஆதிகேசவப் 
பெருமாள் க�ோவிலில் சாமி 
தரிசனம் செய்து 4-வது கட்ட 
ஆன்மிகப்பயணத்தை நிறைவு 
செய்ய உள்ளனர்.

காஞ்சீபுரம் இணை 
ஆணையர் மண்டலத்தின் 
சார்பில் 4 சனிக்கிழ 
மைகளிலும் சேர்த்து பல்வேறு 
மாவட்டங்க ளை சேர்ந்த 280 
பயனாளிகள் ஆன்மிகப் பயண 
த்திற்கு அழைத்து செல்லப் 
பட்டனர்.

மணலியில் சென்னை மாநகராட்சி மற்றும் தமிழ்நாடு தீயணைப்பு துறை சார்பில் 

வடகிழக்கு பருவமழை குறித்த பாதுகாப்பு ஒத்திகை
� திருவ�ொற்றியூர், அக்.11 - 
சென்னை மாநகராட்சி மணலி மண்டலத்திற்குட்பட்ட 

16-வது வார்டு சடையப்பம் குளம் பகுதியில் வடகிழக்கு 
பருவமழை காலத்தில் அதிகளவு வெள்ளப்பெருக்கு 
ஏற்பட்டு என்பதால் ப�ொதுமக்களுக்கு பாதிப்பு ஏற்படும் 
முன்னெச்சரிக்கை நடவடிக்கையாக சென்னை மாநகராட்சி 
மற்றும் தமிழ்நாடு தீயணைப்பு துறை சார்பில் மழைகால 
வெள்ளம் குறித்த பாதுகாப்பு ஒத்திகை நடத்தப்பட்டது.  
இதில் மணலி மண்டல குழு தலைவர் ஏ.வி.ஆறுமுகம், 
கவுன்சிலர் ராஜேந்திரன், சென்னை மாநகராட்சி வடக்கு 
மண்டல அதிகாரி கட்டா ரவி தேஜா, மணலி மண்டல 
அலுவலர் தெய்வேந்திரன், தமிழ்நாடு தீயணைப்பு துறை 
மாவட்ட அலுவலர் ல�ோகநாதன், நிலைய அலுவலர்கள் 
முத்துவீரப்பன், முருகானந்தம் ஆகிய�ோர் முன்னிலையில் 
மழை வெள்ள காலங்களில் ப�ொதுமக்கள் எவ்வாறு 
பாதுகாப்பாக இருக்க வேண்டும் எனவும், மழை 
வெள்ளத்தின் ப�ோது அருகில் இருக்கும ப�ொருட்களை 
பிடித்து க�ொண்டு தப்புவது எப்படி? என்பது குறித்தும் 
ஆபத்து காலங்களில் அரசு துறை சார்ந்த அதிகாரிகள் 
எவ்வாறு செயல்படுவார்கள் என்பது குறித்தும் 
அப்பகுதியில் உள்ள ப�ொதுமக்களுக்கு செயல்முறை 
விளக்கமாக மாநகராட்சி அதிகாரிகளும், தீயணைப்பு 
துறை வீரர்களும் செய்து காண்பித்தனர்.

பள்ளிக்கரணைக்கு வரத்து குறைந்தது

க�ோவளம் பகுதியில் குவிந்த நாரைகள்- 
மண்கொத்தி பறவைகள்
பருவமழைக்கு முன்பே வரத்தொடங்கியது

� சென்னை, அக்.11-
ஒவ்வொரு ஆண்டும் 

வடகிழக்கு பருவமழை 
காலங்களில் சென்னைக்கு 
வெளிநாட்டு பறவைகள் வரும். 
அவை கூடு கட்டி குஞ்சு 
ப�ொறித்து பருவமழை காலம் 
முடிந்ததும் இங்கிருந்து 
புறப்பட்டு சென்று விடும்.

வழக்கமாக ஆண்டுத�ோறும் 
பள்ளிக்கரணை ஏரிப்பகுதிக்கு 
தான் அதிக அளவில் 
வெளிநாட்டு பறவைகள் வரும். 
ஆனால் இந்த ஆண்டு 
பள்ளிக்கரணைக்கு வெளிநாட்டு 
பறவைகளின் வரத்து 
குறைந்துவிட்டது. அதே 
நேரத்தில் ஏராளமான 
வெளிநாட்டு பறவைகள் 
க�ோவளம் கழிமுக பகுதியில் 
உள்ள கால்வாயில் வந்து 
குவிந்துள்ளன.

வடகிழக்கு பருவமழை 
வருகிற 16-ந்தேதிக்கு பிறகு 
த�ொடங்க உள்ள நிலையில் 
அதற்கு முன்பே வெளிநாட்டு 
பறவைகள் வந்துள்ளன. 
தற்போது நாரைகள், மண் 
க�ொத்தி பறவைகள் உள்ளிட்ட 
ஏராளமான பறவைகள் 
காணப்படுகின்றன.

இதுகுறித்து பறவை 
ஆர்வலர்கள் கூறியதாவது:-

ஆண்டுத�ோறும் பருவமழை 
காலங்களில் பள்ளிக்கரணை 
ஏரிப்பகுதிக்கு வெளிநாட்டு 
பறவைகள் வரும். ஆனால் இந்த 
ஆண்டு அந்த பறவைகள் 
க�ோவளம் மற்றும் நெம்மேலி 
பகுதியில் குவிந்துள்ளன. 
இதனால் இந்த ஆண்டு புதிய 

ஏற்படுகிறது. மேலும் வண்டல் 
மண் அதிக அளவில் படிந்து 
காணப்படுவதால் பறவைகள் 
இரைகளை க�ொத்தி பிடிப்பதில் 
சிரமத்தை சந்திக்கின்றன. 
பள்ளிக்கரணையில் பல 
ஆண்டுகளுக்கு முன்பு வரை 
ஆயிரக்கணக்கான பறவைகள் 
வந்தன. தற்போது வரத்து 
குறைந்து விட்டது. க�ோவளத்தில் 
கழிமுக பகுதியில் கடல் 
அலையில் இருந்து அடித்து 
வரப்படும் மீன்கள் கால்வாய்க்கு 
வருவ தால் அங்கு பறவை 
களுக்கு தேவையான இரைகள் 
கிடைக்கிறது. இதனால் 
க�ோவளம் பகுதியை பறவைகள் 
தேர்ந்தெடுத்து உள்ளன. 
இன்னும் சில மாதங்கள் அந்த 
பறவைகள் க�ோவளம் பகுதியில் 
தங்கி இருக்கும்.

இவ்வாறு அவர்கள் 
கூறினார்கள்.

இடத்தை தேர்ந்தெ டுத்து 
ள்ளதை பார்க்க முடிகிறது. 
பள்ளிக்க ரணையுடன் 
ஒப்பிடுகையில், க�ோவளம் 
மற்றும் நெம்மேலி யில் உள்ள 
கால்வாய் பகுதி களில் மனிதர்க 
ளின் நடமாட்டம் குறைவாக 
உள்ளது. மேலும் அங்கு தண்ணீர் 
மற்றும் இரைகளும் அதிகமாக 
காணப்படுகிறது. இதனால் அந்த 
பறவைகள் க�ோவளம் மற்றும் 
நெம்மே லியில் குவிந்துள்ளன. 
பள்ளிக்க ரணையில் புற்கள் 
அதிக அளவில் மிகவும் நீளமாக 
காணப்படுவதால் பறவைகள் 
கூடு கட்டுவதில் சிரமம் 

மாண்புமிகு சார்பு நீதிமன்றம் 
அரக்கோணம்

அசல் வழக்கு எண்.178/2024
State Bank of India Arakkonam 
Branch, 
Rep. by its Chief Manager, 
Arakkonam.  	       ...வாதி

-எதிர்-
Mrs. Ezhilarasi,        ...பிரதிவாதி
பெறுநர்,
Mrs. Ezhilarasi, 
W/o. Late. V. Ramesh Babu, 
residing at No. 121, Pettai Street, 
Perambakkam, Tiruvallur-631402.

தாவா சம்மன்
மேற்படி வாதி வங்கியில் தாங்கள் 

பெற்ற கடனை திருப்பிச் செலுத்தா 
ததால் மேற்கண்ட வங்கியால் கடன் 
பாக்கியை செலவுத் த�ொகையுடன் 
வசூலிக்கும் ப�ொருட்டு உங்கள் மீது 
அசல் வழக்கு எண். 178/2024 வழக்கு 
த�ொடர்ந்துள்ள படியால் மேற்கண்ட 
வழக்கில் வரும் 6 . 1 1 . 2025-ம் 
தேதியன்று மேற்படி நீதிமன்றத்தில் 
காலை 10.30 மணிக்கு விசாரணைக்கு 
உள்ளதால் தாங்கள் நேரடியாகவ�ோ 
அல்லது உங்களது உத்தரவு பெற்ற 
வழக்கறிஞர் மூலமாகவ�ோ ஆஜராகி 
தாவா குறித்து ஆட்சேபனை ஏதாகிலும் 
இருந்தால் தெரிவித்துக் க�ொள்ள 
வேண்டியது. தவறும்பட்சத்தில் வழக்கு 
ஒரு தலைபட்சமாய் தீர்மானிக்கப்படும் 
என்பதை அறியவும்.

K.M.முரளி B.Sc.B.L.,
V.E.புருஷ�ோத்தமன்.B.A.B.L.,

 M.மன�ோஜ், B.A., B.L., 
வழக்கறிஞர்கள் 
அரக்கோணம்

My client Mr. R. Krishnamurthy, son of  
Rathinam residing at No.4, W Block, 38, Third 
Floor, Anna Nagar West Extension, Chennai 
600101, is one of the absolute owner of the Plot 
No.80, PAA WING 2 C, 2nd Floor, GT Cholayil 
Residency, PAAW Pillaiyar Koil Street, Rail Nagar 
Road, Padi Kuppam, Koyambedu, Chennai- 
600 107, comprised in Survey No.247/2A to an 
extent of 1015 sq.ft. inclusive of undivided share 
of land of 549 sq.ft., having acquired the same 
by way of Sale Deed vide Doc. No.2958/2008, at 
S.R.O, Villivakkam.

The above said document have gone missing 
on 7.10.2025 at about 2 p.m. while he was  
travell ing by auto rickshaw on the way to  
Chennai City Civil Court, the said documents are 
found missing and inspite of diligent search, the 
same is not traceable. It is kindly requested that 
if the said document is found by anybody, he/he 
may contact the undersigned.

N.PADMANABHAN, M.Com., B.L., 
Advocate 

No.V-49, V.G.N. Montie Corlo, 
Bourbun Street, Nolambur, 

Chennai-600095.
Mobile No: 9840461541 

PUBLIC NOTICE

ஜே.பராசராம் பான்புர�ோக்கர், 
51, பெரிய தெரு, கீழ்கட்டளை, 
செ-117. என்ற அடகு வணிகர் 
வசம் நாள் 1-6-23 முதல் 31-8-
24 முடிய காலளவில் அடகு 
வைக்கப்பட்டு, காலம் கடந்தும் 
மீட்கப்படாத ப�ொருட்களை நாள் 
27-10-25 அன்று நண்பகல் 12 
மணியளவில், மேற்குறிப்பிட்ட 
விலாசத்தில் பல்லாவரம் தாலுகா, 
துணை வட்டாட்சியர் முன்னி 
லையில், ஏலதாரா்  மெஸர்ஸ் 
கே.கே. ஆக்‌ஷனியரால் ஏலம் 
ப�ோடப்படும்.

ஏல அறிவிப்புபெயர் மாற்றம்
SARAVANAN.K, S/o. 

V.கபாலீஸ்வரன், பிறந்த 
தேதி, 2.6.1986, வசிப்பிடம் 
எண்.312B, அய்யன் திரு 
வள்ளுவர் நகர் , 88 , 
வேப்பம்பட்டு, திருவள் 
ளூர், தமிழ்நாடு-602024. 
ஆகிய நான் SAMUEL 
PAUL.K என அழைக்கப் 
படுகிறேன்.

SARAVANAN.K

After ten days of the publication 
of this notice and within three 
mon ths the re a f t e r l , 
KARTHIKEYAN.S S/o.R.SRID 
HAR, Age 29 years, permanently 
residing at No.92, 7th Street, Ezhil 
Nagar, Ayapakkam, Chennai-600 
077. Intend having my enrolment 
as an Advocate moved before the 
bar council of tamilnadu, bar 
counci l bui ldings, high court 
campus, Chennai-600104. Those 
who have any valid objections may 
notify the same to the bar council 
with in 10 days.

KARTHIKEYAN.S

enrolment notice

After ten days of the publication 
of this notice and within three 
months there after l, Suresh.S 
S/o.K.Subramani, Age 30 years, 
permanently residing at No.41, 
Yesundhar Street, Kalai Vanan 
Nagar, Padi, Chennai-600050. 
Intend having my enrolment as an 
Advocate moved before the bar 
council of tamilnadu, bar council 
buildings, high court campus, 
Chennai-600104. Those who have 
any valid objections may notify the 
same to the bar council with in 10 
days.

Suresh.S

enrolment notice

After ten days of the publication 
of this notice and within three 
months there after l, Mohammed 
Thauheed .R S /o .Mohamed 
R izwan .K , Age 22 years , 
permanently residing at No.13, 
Mohamedan Street, Perambur, 
Chennai-600011. Intend having my 
enrolment as an Advocate moved 
before the bar council of tamilnadu, 
bar council buildings, high court 
campus, Chennai-600104. Those 
who have any valid objections may 
notify the same to the bar council 
with in 10 days.

Mohammed Thauheed.R

enrolment notice

After ten days of the publication 
of this notice and within three months 
the re a f t e r l ,  A.PRAKASH 
S/o.D.ANANDAN, Age 24 years, 
permanent ly res id ing at 23 /3 , 
annicham poo St , Pondur Post, 
Pondur Villege, Sriperumbudur Tk, 
Kanchipuram Dt, Tamilnadu-602105. 
Intend having my enrolment as an 
Advocate moved before the bar 
council of tamilnadu, bar council 
bu i ld ings , h igh cour t campus , 
Chennai-600104. Those who have 
any valid objections may notify the 
same to the bar council with in 10 
days.

A.PRAKASH

enrolment notice

After ten days of the publication 
of this notice and within three 
months there after l, Sudha Devi.D 
D/o.Dhamodaran.k, Age 36 years, 
permanently residing at Plot No.30, 
Thirumalainagar Annex Vll,  Amman 
Koil street, Morai, Anna Nagar, 
Veerapuram, Chennai-600055.
Intend having my enrolment as an 
Advocate moved before the bar 
council of tamilnadu, bar council 
buildings, high court campus, 
Chennai-600104. Those who have 
any valid objections may notify the 
same to the bar council with in 10 
days.

Sudha Devi.D

enrolment notice

After ten days of the publication 
of this notice and within three 
months there after l, Deepthi.M 
D/o .Mohan , Age 35 years , 
permanently residing at No.20/90, 
Market lane , Kalmandapam, 
Royapuram, Chennai-600013. 
Intend having my enrolment as an 
Advocate moved before the bar 
council of tamilnadu, bar council 
buildings, high court campus, 
Chennai-600104. Those who have 
any valid objections may notify the 
same to the bar council with in 10 
days.

Deepthi.M

enrolment notice

After ten days of the publication 
of this notice and within three 
months there after l, Priyanka.P 
D/o.G.Palani, Age 23 years, 
permanently residing at Door No.09 
, Vijayaragavaswamy street , 
Perumanallur village, Thiruvallur 
(District), Tamilnadu-631208. Intend 
hav ing my enro lment as an 
Advocate moved before the bar 
council of tamilnadu, bar council 
buildings, high court campus, 
Chennai-600104. Those who have 
any valid objections may notify the 
same to the bar council with in 10 
days.

Priyanka.P

enrolment notice

After ten days of the publication 
of this notice and within three months 
there after l, Joash Eliot.J S/o.
Joshua.N, Age 24 years, permanently 
residing at Pramila flats, flat C, 1st 
floor, Vekas avenue, Chandrapuram, 
Unamancheri Road, Kolapakkam, 
Chengalpattu District, Tamil Nadu-
600048.  Intend having my enrolment 
as an Advocate moved before the 
bar council of tamilnadu, bar council 
bu i ld ings , h igh cour t campus , 
Chennai-600104. Those who have 
any valid objections may notify the 
same to the bar council with in 10 
days.

Joash Eliot.J

enrolment notice

After ten days of the publication 
of this notice and within three months 
there after l, Sindu selvi.B D/o.Balu, 
Age 39 years, permanently residing 
at Plot no.174, Metro Sameera 
Garden, 4 th Cross Street, Nenmeli 
Dist, Chengalpattu, Tamilnadu-603003. 
Intend having my enrolment as an 
Advocate moved before the bar 
council of tamilnadu, bar council 
bu i ld ings , h igh cour t campus , 
Chennai-600104. Those who have 
any valid objections may notify the 
same to the bar council with in 10 
days.

Sindu selvi.B

enrolment notice
After ten days of the publication 

of this notice and within three 
months there after l, Kalai Selvi.K 
D/o.R.KARTHIKEYAN, Age 22 
years, permanently residing at 
No.3/167, Selliyamman Koil street, 
Gandh i Naga r Ma in Road , 
Virugambakkam, Chennai-600092. 
Intend having my enrolment as an 
Advocate moved before the bar 
council of tamilnadu, bar council 
buildings, high court campus, 
Chennai-600104. Those who have 
any valid objections may notify the 
same to the bar council with in 10 
days.

Kalai Selvi.K

enrolment notice

மாண்புறு மாவட்ட தலைமை 
நீதிதுறை நடுவர் நீதிமன்றம், 

வேலூர்.
MCOP 147/24

செல்வி
- மனுதாரர்

-Vs -
Jaya Vin travels Pvt Ltd.,
No.27/5, Pattunool Chatram,
Tambaram Road,
Sri Perumbudur, 
Kancheepuram Dt.,

- எதிர்மனுதாரர்
அறிவிப்பு

கடந்த 01.07.2023-ந் தேதி 
தங்களுக்கு ச�ொந்தமான வாகன 
எண்.TN87E0085 ஏற்படுத்திய 
விபத்து வழக்கு வருகிற 
27.10.2025 உமது வருகைக்காக 
வாய்தா ப�ோடப்பட்டுள்ளது. 
மேற்படி தேதியில் தாங்கள�ோ (அ) 
தங்களின் வழக்கறிஞர் 
மூலமாகம�ோ மேற்படி 
நீதிமன்றத்தில் அன்று காலை 
10.00 மணிக்கு ஆஜர் ஆக 
வேண்டும். தவறும் பட்சத்தில் 
தங்கள் தரப்பை த�ோன்றாதரப்பினர் 
என முடிவு செய்யப்படும் என்பதை 
தெரிவித்து க�ொள்கிறேன்.

இப்படிக்கு
A.தேவராஜ்,
வழக்கறிஞர்,
வேலூர்.

மாண்பமை முதன்மை சார்பு நீதிமன்றம், 
திருச்செங்கோடு

I.A. No.3 of 2023 In  
M.C.O.P. No.207 of 2017

1. இளநகை, க/பெ.சுந்தர்ராஜன்,
2. திணேஷ் த/பெ.சுந்தர்ராஜன்,
3. சதீஷ் த/பெ.சுந்தர்ராஜன்,
கதவு எண்.1/392, சர்வேயர் த�ோட்டம், 
ஆண்டிபாளையம் அஞ்சல், திருச்செங்கோடு 
வட்டம், நாமக்கல் மாவட்டம்.

-மனுதாரர்கள்/ மனுதாரர்கள்
-எதிராக-

1. G.சங்கர், த/பெ.க�ோபாலகிருஷ்ணன்,
தீதி த�ோட்டம், II Cross Street, பெரம்பூர், 
சென்னை-600 118.

-1ம் எதிர்மனுதாரர்/ 1ம் எதிர்மனுதாரர்
அறிவிப்பு

மேற்படி வழக்கில் மனுதாரர்கள்/
மனுதாரர்கள், 1ம் எதிர்மனுதாரர் / 1ம் 
எதிர்மனுதாரர் மற்றும் இதர எதிர்மனுதாரர்கள் 
மீது சமூகம் நீதிமன்றத்தில் இழப்பீடு க�ோரி 
வழக்கு தாக்கல் செய்து நிலுவையில் உள்ளது. 
அவ்வாறு நிலுவையில் இருக்கும் சமயத்தில் 
1ம் எதிர்மனுதாரர்/1ம் எதிர்மனுதாரருக்கு 
நீதிமன்றத்தின் மூலம் சம்மன் மற்றும் 
ந�ோட்டீஸ்கள் அனுப்பியதில் சார்வு 
செய்யப்படாததால், மீண்டும் எதிர்வரும் 
27 . 1 1 . 2025-ம் தேதியன்று வாய்தா 
ப�ோடப்பட்டுள்ளது. மேற்படி வழக்கின் 
மீது 1ம் எதிர்மனுதாரர்/1ம் எதிர்மனுதாரர் 
தரப்பில் ஆட்சேபணை இருப்பின், மேற்படி 
நீதிமன்றத்தில் மேற்படி வாய்தா தேதியன்று 
காலை 10.00 மணியளவில் நேரில�ோ அல்லது 
வழக்கறிஞர் மூலமாகவ�ோ ஆஜராகி தனது 
ஆட்சேபணையைத் தெரிவித்துக் க�ொள்ள 
வேண்டியது. தவறும் பட்சத்தில் மேற்படி மனு 
ஒரு தலைபட்சமாக முடிவு செய்யப்பட்டு மனு 
அனுமதிக்கப்படும் என்பதை கண்டிப்பாக 
அறியவும்.

// நீதிமன்ற உத்தரவுப்படி//
K.NAGARAJAN, M.Com., L.L.B.,  
V.VELMURUGAN, B.Com., B.L., 

ADVOCATES, TIRUCHENGODE.

மாவட்ட உரிமையியல் 
நீதிமன்றம் கமுதி
O.S.No.5/2025

ராமசாமி வகையறா
-வாதிகள்

The General Manager
M/s. Greenergy Co.Pvt.Ltd 
Chennai.

-5ம் பிரதிவாதி
மேற்படி வழக்கின் 

5-ம் பிரதிவாதியாகிய 
தாங்களுக்கு மேற்படி வழக்கின் 
விபரத்தினை தெரியபடுத்தும் 
விதமாக இந்த அறிவிப்பு 
க�ொ   டு க்கப்ப    டு கின ்றது . 
தாங்கள் இந்த அறிவிப்பை 
கண்டவுடன் வாய்தா 
13.10.2025ம் தேதி காலை 
10.00 மணிக்கு நீதிமன்றத்தில் 
ஆஜராகி பதில் தெரிவித்துக் 
க�ொள்ள வேண்டியது. இல்லாது 
ப�ோனால் உங்களுக்கு எதிராக 
உத்தரவு பிறப்பிக்கப்படும் என 
தெரியபடுத்தி க�ொள்கிறேன்.
U.சத்தியமூர்த்தி, B.A.,B.L., 

அட்வகேட், கமுதி

சிறப்பு சார்பு நீதிமன்றம், தஞ்சாவூர்.
MCOP No.784/2024

V.வெங்கடேசன் @ வெங்கடேஷ்
S/o.வீரையன், எண்.107, வடக்கு 
தெரு, அரசூர், மனக்கரம்பை, 
திருவையாறு தாலுக்கா.

- மனுதாரர்
- எதிர் -

காமினி க�ௌதம், பிளாட் எண்.2A, 
உதயம் காம்ப்ளக்ஸ், ஆயில் 
மில் ர�ோடு, அய்யப்பன் தாங்கள், 
சென்னை.

- 1ம் எதிர்மனுதாரர்
அறிவிப்பு

மேற்படி வழக்கு கடந்த 
27.02.2024ம் தேதி அரியலூர் to 
கீழபளூவூர் பைபாஸ் ர�ோடு, புதிய 
பேருந்து நிலையம் அருகில் முதல் 
எதிர்மனுதாரருக்கு ச�ொந்தமான TN 12 
F-7349 என்ற Hundai I 20 Asta என்ற 
வாகனத்தில் மனுதாரருக்கு ஏற்பட்ட 
வாகன விபத்திற்காக நஷ்டஈடு க�ோரி 
மேற்படி வழக்கு தாக்கல் செய்து அதில் 
1ம் எதிர்மனுதாரர் ஆஜராகாததால் 
நாளிதழில் அறிவிப்பு செய்ய 
உத்தரவாகி வரும் 29.10.2025ந் தேதி 
வாய்தா ப�ோடப்பட்டுள்ளது. எனவே 
மேற்படி க�ோர்ட்டில் மேற்படி தேதியில் 
மேற்படி 1-ம் எதிர்மனுதாரர் காலை 
10 மணிக்கு ஆஜராகி தன்னுடைய 
ஆட்சேபனையை தெரிவித்துக் 
க�ொள்ள வேண்டியது. தவறினால் 
ஒருதலைபட்சமாய் தீர்ப்பாகும் என்பதை 
அறியவும்.

N.செல்வராஜ் B.A.,B.L.,
வழக்கறிஞர்
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1. The Auction is conducted as per the further Terms and Conditions of the Bid document and as per the procedure set out therein.
Bidders may visit to the Web Portal: https://www.auctionbazaar.com/ of our e-Auction Service Provider, M/s. ARCA EMART
PRIVATE LIMITED for bidding information & support, the details of the secured asset put up for e-Auction and the Bid Form
which will be submitted online. The interested buyers may go through the auction terms & conditions and process on the same
portal and may contact to Rajasekaran K 7045501738 & Senthilkumar A N 9789244810, Sailesh Iyengar 9833801159, details
available in the above mentioned Web Portal and may contact their Centralised Help Desk: + 91 83709 69696, E-mail ID: contact@
auctionbazaar.com.2. All the intending purchasers/ bidders are required to register their name in the portal mentioned above as
https://www.auctionbazaar.com/ and get user ID and password free of cost to participate in the e-auction on the date and time as
mentioned aforesaid. 3. For participating in the e-auction, intending purchasers/ bidders will have to submit the details of payment
of refundable Earnest Money Deposit of 10% of the Reserve Price of the Secured asset along with copies of the PANCARD, Board
Resolutions in case of Company and Address Proof on or before the Last date for submission of EMD mentioned above.
Intending purchasers/bidders are required to submit separate EMDs for each of the Items/Properties detailed herein
above.4. At any stage of the auction, the Authorised Officer may accept/reject/modify/cancel the bid/offer or post-pone the auction
without assigning any reason thereof and without any prior notice. 5. The successful purchaser/bidder shall bear any statutory
dues, taxes, fees payable, applicable GST on the purchase consideration, stamp duty, registration fees, etc. that is required to be
paid in order to get the secured asset conveyed/delivered in his/her/its favour as per the applicable law. 6. The intending bidders
should make their own independent enquiries regarding encumbrances, title of secured asset put on auction and claims/rights/dues
affecting the secured assets, including statutory dues, etc prior to submitting their bid. The auction advertisement does not constitute
and will not constitute any commitment or any representation of Phoenix. The authorized officer of Phoenix shall not be responsible
in any way for any third-party claims/rights/due. 7. The prospective/intending bidder shall furnish an undertaking that he/she is not
dis-qualified as per provisions of Sec.29 (A) of Insolvency and Bankruptcy Code,2016 and failure to furnish such undertaking along
with the KYC documents, shall automatically disqualify or he/she bid will be rejected.

Sd/- Authorized Officer,
Phoenix ARC Private Limited

Place : Tamil Nadu
Date : 11.10.2025

E-Auction Sale Notice for Sale of Immovable Asset(s) under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with provision to rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and to the borrowers/guarantors/mortgagors in particular, that the under mentioned property mortgaged
to Phoenix ARC Private Limited pursuant to assignment of debt by Motilal Oswal Home Finance Limited (Earlier Known as Aspire Home Finance
Corporation limited -Assignor) will be sold on “AS IS WHERE IS, AS IS WHATEVER THERE IS AND WITHOUT RECOURSE BASIS”, by way of “online
e-auction” for recovery of dues and further interest, charges and costs etc. as detailed below in terms of the provisions of SARFAESI Act read with Rules 8
& 9 of Security Interest (Enforcement) Rules, 2002) through website : www.phoenixarc.co.in/ as per the details given below.

PUBLIC NOTICE
FOR E-AUCTION

CUM SALE

Phoenix ARC Private Limited
Regd. Office: 3rd Floor, Wallace Tower 139-140/B/1, Crossing of Sahar Road and Western Express

Highway Vile Parle (East) Mumbai-400 057 Tel: 022- 6849 2450, Fax : 022- 6741 2313
CIN: U67190MH2007PTC168303 Email: info@phoenixarc.co.in, Website: www.phoenixarc.co.in.

Borrower(s) /Co-Borrower (s)/
Guarantor(s) / Loan Account

Demand Notice
Date and Amount

Description of the Immovable property Reserve Price, EMD

LAN:
LXMOCHENGA720-210446597
Branch: Chengalpattu
Borrower: Devi B
Co-Borrower: Babu Durairaj

24-08-2021 For Rs:
689310/- (Rupees

Six Lakh Eighty Nine
Thousand Three Hundred

& Ten Only

Plot M, No - 83, Old S No - 316 &
New S No - 316/69 As Per Patta
No - 2756, Pudupattinam Village,
Thirukazhukundram Village,
Kanchipuram, Tamil Nadu - 603102

Reserve Price:
Rs.1000000/-(Ten Lakh

Only)
EMD: Rs. 100000/- (One

Lakh Only)

Date and time of E-Auction - 03-11-2025 11:00 AM TO 02:00 PM
(with unlimited extensions of 5 minute each)

Last date of EMD Deposit :
02-11-2025

Whereas you the below mentioned Borrower's, Co-Borrower's, Guarantor's and Mortgagors have availed loans from Jana Small
Finance Bank Limited, by mortgaging your immovable properties. Consequent to default committed by you all, your loan account
has been classified as Non-performing Asset, whereas Jana Small Finance Bank Limited being a secured creditor under the Act,
and in exercise of the powers conferred under section 13(2) of the said Act read with rule 2 of Security Interest (Enforcement) Rules
2002, issued Demand notice calling upon the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors as mentioned in column No.2 to
repay the amount mentioned in the notices with future interest thereon within 60 days from the date of notice, but the notices could
not be served on some of them for various reasons.

DEMAND NOTICE UNDER SECTION 13(2) OF SARFAESI ACT, 2002.

Sr.
No. Name of Borrower/ Co-Borrower/ Guarantor/Mortgagor

Date of NPA
& Demand
Notice date

Amount Due
in Rs. / as

on

Loan Account
No. & Loan
Amount

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1,11/2
&12/2B, Off Domlur, Koramangala Inner Ring Road, Next to EGL Business
Park, Challaghatta, Bangalore-560071. Branch Office: No. 28/36, 1st Floor,
South West Boag road, T Nagar, Chennai-600017.

Therefore given to the Borrower/Co-Borrower/Guarantor & Mortgagor as mentioned in Column No.2, calling upon them to make pay-
ment of the aggregate amount as shown in column No.6, against all the respective Borrower/Co-Borrower within 60 days of
Publication of this notice as the said amount is found payable in relation to the respective loan account as on the date shown in
Column No. 6. It is made clear that if the aggregate amount together with future interest and other amounts which may become
payable till the date of payment, is not paid, Jana Small Finance Bank Limited shall be constrained to take appropriate action for
enforcement of security interest upon properties as described in Column No.4. Please note that this publication is made without prej-
udice to such rights and remedies as are available to Jana Small Finance Bank Limited against the Borrower's/Co-
Borrower's/Guarantor's/Mortgagors of the said financials under the law, you are further requested to note that as per section 13(13)
of the said act, you are restrained/prohibited from disposing of or dealing with the above security or transferring by way of sale, lease
or otherwise of the secured asset without prior consent of Secured Creditor.

Description of the Property: All that Piece and parcel of Land and Building, bearing plot No. 13, Comprised in S.No.36, measur-
ing with an extent of 858 Sq.ft., Situated at Kalaingar Nagar, Pandeswaram Village, Avadi Taluk, Thiruvallur District and bounded
on the: North by: Road, South by: Land in S.No.45, East by: Plot No.14, West by: Plot No. 12. Measuring: East to West on the
Northern Side: 26 Feet, East to West on the Southern Side :26 Feet, North to South on the Eastern Side: 33 Feet, North to South
on the Western Side: 33 Feet, Situated within the Sub-Registration District of Avadi and in the Registration District of North Chennai.

Date: 11-10-2025, Place: Chennai Sd/- Authorised Officer, For Jana Small Finance Bank Limited

1 1) Mr. Selvam Ayyakutty S/o. Ayyakutty, No.13,Kalaingar Nagar Avadi,
Pandeswaram, Thiruvallur, Chennai-600055. 2) Mrs. Dhanalakshmi Selvam,
W/o. Selvam, No.13,Kalaingar Nagar Avadi, Pandeswaram, Thiruvallur, Chennai-
600055. 3) Mr. Chandran S/o. Pramuthu, No.100, Mullai Nagar Extn
Thirumullaivoyal, S.M.Nagar Post Vaellanur,Thiruvllur-600062. 4) Mrs. Thangam
Chandran W/o. Chandran No.100, Mullai Nagar Extn Thirumullaivoyal S.M.Nagar
Post Vaellanur,Thiruvllur-600062. 5) Mr. Raghul Selvam S/o. Selvam, No.13,
Kalaingar Nagar Avadi, Pandeswaram, Thiruvallur, Chennai-600055.

Loan Account
No.

45979430002354
Loan Amount:
Rs. 498286/-

NPA Date:
03.10.2025

&
Notice sent

on:
09-10-2025

Total
amount
as on:

07-10-2025
Rs.

3,56,577.95

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (2) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount
mentioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.

POSSESSION NOTICE

Sr.
No. Loan No.

Schedule of the Property: All that piece and parcel of Land and Building, bearing
Plot No.57, Comprised in S.No.180/1, Measuring with an extent of 1109 Sq.ft., (or)
1O3 Sq.mtr., Situated at Village No.83, Puthupattinam Village, Thirukazhikundram
Taluk and Chengalpattu District and Bounded on the: North by: Passage, South
by: Survey No.182, East by: Survey No.180/2A & 2B, West by: Plot No.56.
Measuring: East to West on the Northern side: 10.3 Meter, East to West on the
Southern side: 10.3 Meter, North to South on the Eastern side: 10 Meter, North to
South on the Western side: 10 Meter.

Borrower/
Co-Borrower/

Guarantor/ Mortgagor

Date/ Time
& Type of
Possession

13(2) Notice Date/
Outstanding Due
(in Rs.) as on

30639440000067
1

1) Mr. V.Salamon,
2) Dhayamani

08/07/2025
Rs.2,85,599.3

as on 06-07-2025

09-01-2025
08:27 A.M.
Symbolic

Possession

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.
Place: Chennai Sd/- Authorised Officer,
Date: 11.10.2025 For Jana Small Finance Bank Limited

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: No.28/36, 1st Floor, Southwest
Boag Road, T Nagar, Chennai-600017.
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